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'By advocate Shri N.L. CHAWLAl

VERSUS

Secretary

Ministry of Home Affairs
North Block

NEW DELHI.

o
The Director

Intelligence Bureau, MHA
North Block

NEW DELHI

The Secretary

Home Department

M.P. Government

BHOP AL .

Police'*

A.I.G. Police 'Pers. '*

Police Headquarters

BHOPAL-4B2001 .  .RESPONDENTS

'By Advocate Shri S.L. LAKHANPAUL^

ORDER ^ORALl

^.L^.:._tl^RI2^SAN_i__VICE-CHAIRMAN^J2

This Review Application has been filed by

the applicant in O.A. No.1B12/9S, decided vide order
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dated 15th December, 1995. The review petitioner

claims that there is an error apparent on the face

of record in as much as interest on consequential

pay and allowances was not allowed.

o

2- We have heard the counsel and perused the

pleadings on record. We however do not find any error

apparent on the face of record nor is there any fact

relevant which according to us is either sufficient

or proper to call for a review of the order. Hence

the R.A. is rejected. No costs.
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